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concerned Departments/Organisations

under the Flectricity (Supply) Act,
1643 and [from environmental angle
etc.

Compensation 0 families of workers
killed ip coal mineg

2470, SHRI DHARAMCHAND
JAIN: Will the Minister of ENERGY
be pleased to state how much com-
pensation, Provident Fund Gratuity,
life cover schemeg have been paid to
each of the families of workers who
were killed in accidents in coal mines
under Coal India Limited during the
last two years till August, 1981 and
the dates of paymentg in each case and
the amount so paid?

THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): The informa-

tion is being collected and will be laid

on the Table of the House.

Chairman of the National Thermal
Power Corporailon

2471, SHRI "'ASHWANI KUMAR:
Will the Minister of ENERGY bpe plea-
sed to state:

(a) whether Heavy Industry Under-
taking like BHEL, MAMC efc, are
suppliers to National Thermal Power
Corporation;

(b) whether the Secretary, Heavy
Industry is also the Chaffriidn of the
NTPC;

(¢) if so, whether this is in accord-
ance with the existing policy regard-
ing such appointments; and

(d) if the answer to part (e) above
be in the negative, what are the cir-
cumstances under which Secretary
Heavy Industry is also the Chairman
of the NTPC? ™

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHATJAN): (a) Yes, Sir.

(b) No, Sir.

(c) and (d) The question doeg not
arise.

[ 14 SEP. 1981 ]

to Questions 154 .

Impor{ of push button telephone

instruments
2472, SHRI NAND KISHORE
BHATT: Will the Minister of COM-

MUNICATIONS be pleased to siate:

(a) whether it ig a fact that Gov-
ernment propose to import push but-
ton telephone instruments for use
during Asiad;

(b) whether such telephcnies cannot
be obtained by indigenous electric
units; and

(¢) whether Gorernment propose to
introduce the choice of having the
manually operated or push butfon in
strument to subscriber; ang if <o, by
when?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMULIICA-
TIONS (SHRI KARTIK ORAON): (a)
No Sir,

(b) Doeg not arise.

(c) Subscribers are already having
choice of using their own push button
instruments under licence from P&T
as extension on plug and socket
arrangement.

900 PM. news bulletin

2473, SHRI LAKHAN SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetheyr it is a fact that in the
9-00 P.M. News Bulletin of the Al
India Radio from January 1 to 14,
1981, statements ot and n&ws akout
the Prime Minister occupied 20 per
cent of internal ‘ews coverage in
termg of lines broadcast; oiher Con-
gress (I) Ministerg and 1eaders got
29 per cent; the Opposition was given
5 per cent and 2 per cent remained
for non-Congresg (I) Goveraments;
and -

(b) what are the comparative figu-
reg for the same period of the bulletin
In 1980 ang 19797
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THE MINISTER OF INFORMA-
TION AND BROADCASTING {(SHRI
VASANT SATHE): (a) and (b) Com-
parative statement of coverage to
Prime Minister, Minicters and Opposi-

[ RAJYA SABHA ]

to Questions 156

tion Leaderg etc. in the 9-00 P.M bul-
letin of AIR for the period 1st to 14th
January for the yearg 1979, 1980 and
1981.

(Figures represent percentage of domestic news)

1-1-81 1-1-80 1-1-79
to to to
14-1-81  14-1-80  14-1-79
1. Prime Minister
(a) On Government policy and programmes : . . 18- 14 3-49 638
(b) On Party and other matters . 2:89 1-51 0-86
2. Central and State Ministers of Ruling Pariy*
(a) On Government Policy and Programmes . 28-81 2-37 17-01
. . . 0-30 2:08 0:78

(b) On Party and other matters

3. Leaders of Ruling Party

4. State Ministers not belonging o Ruling Party at Cenire . 3 03 4:12

5. Opposition leaders . . . . .

3.67 4 89 3-78
2.23

4- 50 29-41 5.29

*In 1980, the Lok Dal aad Coageess (U) Coalition  form:d thc ruling party upto 13-1-1980
and on 19-1-1980 a new Congress (I) Government took ovcr.

Confirmation of Chief Justices

2474, SHRI SYED SHAHABUD-
DIN: Wil] the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refer to the answer to
Unstarred Starred Question 1140 given
in the Rajya Sabha on the 318t August,
1981 and etate:

(a) the date of Justice S. C. Ghosh’s
initia] acting appointment as the Chief
Justice of Calcutta High Court;

(b) the normal requisite period of
satisfactory officiation for confirma-
tion;

(¢) the dates of inmtial/acting
appointment in the case of other acting
Chief Justices in Indie;

(dy ihe dates of their retirement;
and

(e) whether they are likely to be
confirmed before they relire?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) Shri
Justic S, C. Ghosh was appointed
under Article 223 of the Constitution
to perform the duties of the office of
Chief Justice of the Calcutta High
Court with effect frcm 28-1-1981.

(b) and (e) Chief Justices are
appointed in accordance with ihe pro-
visions of ‘Article 217 of the Constitu-
tion. An appointment of Chief Justice
made under these provision is perma-
nent. These provisions do not provide
for any period of officiation or for
tc_onﬁrmation after a period of officia-
ion,

) (c) _and (d) The requisite informa-
tion is given in the atfached statement,



